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CENTRAL ADMINISTRATIVE TRIBUNAL: : GUWAHATI BENCH. 

O.A. No. 3 	of 2005 

DATE OF DECISION.: 23.12.2005. 

Shri Ananda Saikia 
	 APPLICANT(S) 

Shri M.K.Mazumdar 	
ADVOCATE FOR THE 
APPLICANT(S) 

- VERSUS - 

U.O.I. & Ors 
	 RESPONDENT(S) 

Mr.A.K.Chaudhuri, AddI.C.G.S.C. 
	ADVOCATE FOR THE 

RESPONDENTS 

THE HON'BLE MR, JUSTICE C. SIVARAJAN VICE-CHAIRMAN 

Whether Reporters of local papers may be allowed to 
seethe judgments? 

To be referred to the Reporter or not? 

Whether their Lordships wish to see the fair copy of 
the judgment? 

4, 	Whether the judgment is to be circulated to the 
other Benches?' 

, 

Judgment delivered by Hon'ble Vice-Chairman 



CEN1RAL ADMIMSTRTIVE ThIBUNAL,GUWAHATI BENCH, 

Original application No.323 12005. 

Date of order: This the 23  Day of December, 2005. 

HON'BLE MRJUSTICE G.SIVARAJAN, VICE-CHAIRMAN 

Shri Ananda Saikia, 
S/O. Late Akan Chandra Saikia 
Joint Area Organ iser, SSB. 
Dirang, Arunachal Pradesh. 	 Applicant 

By Advocate Mr.S.C.Biswas, 
Mr.M.K.Mazum d ar.MrB.Ch akrab:orty 
Mr. S. Parasar. 

-Versus- 

1. The Union of India, 
Represen ted by 
Ministry of Home Affairs, 
Govt. of India, New Delhi. 

2.The Ddirector General,SSB, 
Block - V(East) 
R.K.Puram, 
New Delh i-1 10066. 

3:The inspector General, SSB, 
Guwahati Frontier, 	- 
Uday Path. 
Zoo Road Tiniali 
G u wah a ti (Ass am). 

4. The Deputy Inspector General, 
S.S.BJ  Sector Bongaigaon, 
P.O. Charakata, 
District: Bongaigaon, Assam. 	 Respondents. 

By Advocate Mr.A.K.Ch ou dh u ry, AddLC.G .S .C. 

ORDER (ORAL) 

SIVARATAN,T (V.C); 

The applicant is presently working as Joint Area Organ iser, 

Sashastra Seema Ball (SSB) at Dirang Area. He has been promoted as 

Area Organiser in the scale of PS. 12,000-375-16,300/- and posted at 

41- 



'I 

• 	SSB, SHQ Babraich Area. The applicant wants to continue at Dirang 

Area even after promotion for which he made a representation-dad 

16.12.05 (Annexure v) to the 2' Respondent. He had made further 

representation dated 19.12.05 (Annexure VI) before the said 

authority. Now the applicant has approached this Tribunal for getting 

an order of retention in the Dirang Area. 

2. 	I have heard Mr. M. K. Mazumdar learned counsel appearing 

for the appiicant and Mr. A.K.Choudhury, learned AddI.C.G.S.C. for 

the Respondents As already noted the applicant is posted at SHQ 

Bahraich only on promotion. He had made representation for 

retaining him in thepresent station. It is.fthr the authority to consider 

the same. However, no Interim direction can be granted regarding the 

retention In the present station,forthe posting is only on promotion. 

However, if the applicant makes categorical statement in the form of a 

representation forgoing the right for promotion within one week from 

to-day, the applicant will be allowed to continue in the post of Joint 

Area Organiser at Dirang Area. Needless to say thatrno such 

representation is rceived within the time stipulated herein above, 

the applicant ha to comply with the order dated 09.12.05(Annexure 

IV. There will be stay of transfer for a period of 10 days. 

The O.A. is disposed of as above at the Admission stage itself. 

je~ 
(G.SIVARAJAN) 
VICE-CHAIRMAN 

LM 
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DiSTRICT: 

IN THIE CENTRAL ADMINI$TRATIV] TRIBUNAI 

C UWAHATI B1NCH, C tJWAHATI 

[An application tJI8. 21 of the Central Adniiniatrative Tribunal Act, 19881 

	

C)riina1 application No. '3 	/2OO5 

SRI. ANANDA SAIK1A 
APPLICANT. 

Versus- 

THE UNION OF INDIA AND OTHERS. 
RESPONDENT. 

I NDEX 

no. Particulars 	 Annexur 	 Page No. 

1,. Original Application - 1-10 

2. Verification - 11 

3. Copy of the Promotion Order 

dated:.20/12/1998 I 12- 

4. Copies of the SSB (Senior 

Execut,ye Service) Rules 1977, 

notification dated: 09103/1991 II - 

5. CopIes of the 556 Memorandum 

dated: 15102/1991 III 

6. Copy of the Order dated: 	9112/2005 IV 3 
7. Copy of the representation 

dated: 16/12/2005 	 V v 
8. Copy of the representation 	V  

dated: 19/12/2005 VI 33 	V 

Filed on: 	December' 2005 
Filed by: 

Advocate. 
V 	V 



DiSTRiCT: 

IN THIE CNTRALADMJNI$TRATJVJ TRIBUNAL 

CUWAHATI BINCH. GUWAHATI 
[An application U/s. 21 of the Central Administrative Tribunal Act, 19881 

Oriina1 App1iction No. 9 2 	/2005 

SRI. ANANDA SAIKIA 
APPLiCANT. 

-Vers Its.- 

TEE UNION OF INDIA AND OTHERS. 
.........RESPONDENT. 

SYNOPSIS OF THE CASE: 

The brief fact of the case is that, the Appellant joined in Special 

Service Bureau since converted to Sashastra Seema Ball (herein after 

referred as S.S.8) in the year 1981 at Bongaigaon as Circle Organiser, 

which is a Junior Executive Pot. Subsequently, he was promoted as 

Sub-Area Organiser in the year 1990 and posted at Tezpur. In 1999, he 

was upgraded to the cadre ofSenior E*ecutive Post" and promoted as 

Joint Area Organiser and posted at Itanagar. Since shifting of the 

Office from Bomdila to Dirang, the applicant was posted to Dirang, 

where he is presently posted as Joint Area Organiser". The SSB. HQ 

vide Order No. 7/SSB/A-2/2004(2) 52570-5320 dated: 09/12/2005 

transferring the applicant with promotion as Area Organiser from the 

post of Joint Area OrganIser in the pay scale, of Rs. 12,000-375-

16,500/- keepIng in theyance the pay scale of Rs. 14,300-400-18,300/-

which is meant for the post as per notification dated: 08/01/1991. 

since his inducting into SSB, and upgradation to the Senior Executive 

post, he has been transferred several times without even completion of 

minImum 3 (three) years of posting at a place. Since his joining at 

Lucknow in January' 2003, he made a request in June' 2004 to transfer 

him to BomdIta on the ground of family hardship, but unfortunately he 



could not complete his normal tenure at DIrang and/or at Bomdila, and 

as such, he made a application on several dates to the lier aithoilty for 

consideration of his hardship due to frequent transfer to consider his 

genuine inconvenience to carryout order of transfer. In the order of 

transfer, the Respondent conveyed the decision of the authority in 

regard to keeping in abeyance the scale of pay attached to the 

promotional post in contratentiOfl of the Service Rule and thereby 

forced to work with the lower stale meant for the post of IA.O. And 

being aggrIeved by such decision, the applicant has specifically 

mentioned in his representation that there will be fInancial loss on his 

pat if he is supposed to avl the so-called promotional post. Under 

such situation the applIcant prepared himself to avail the benefit of 

Volunta'y retirement and epressed his desire to forgo the said 

promotion in lieu of his retention in the present place of posting on his 

representation dated: 19/1212005. 

LIST OF DATES 

20i12/1993 

	

	Copy ,  of th e Prornot.iofl  Order. 

[ANNEXiJR  

09/0:3/1991 

	

	CopieS of the SSB (Senior Executive 

service) Rules 1977, notification. 

(ANNEXUE  

15/02/1931 

	

	Copies of the SSB Memorandum.. 

[AIINEXURE - 111]. 

09/12/2005 

	

	The Copy of the order. 

[ANNXUFtE.- lvi.. 

	

- 5) 16/12/2005 	Copy of the representation. 

[MINEX1JRE - Y]. 

	

6) 19/12/2005 
	copy of the representation. 

tANNEX[IRE - VII. 

-o 	_L 
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IMSTRICT: 
• 	 -fl  

IN THE CENTPALADMINI$'1RATIVE TRIBUNAL 

CUWAHATJBENCHCUWAHATI 

[n application U/s. 21 of.  the Central Adtuinistrative 

Tribunal Act., 19(8] 

Original applicalion No. 	12005 

IN IEEE MATTER OF: 
SRI. ANANDA SAIKEA, 

/o. Lat.e. Akr Charidra Saikia, 

Joint Area Orqaniser, SSB, 

Diranq, Aruriachal Pradosh. 

APPLICANT. 

-VERSUS - 

1) THE UNION OF INDIA, 

Represented by - 

MINISTRY OF HOME AFFAIRS, 

Govt of India, New Delhi, 

• 	 2) TEE DIRECTOR GENERAL, 558, 

Block - V (East) 

R.K. Puralu, 

New Delhi - 110066. 

:3) THE INSPECTOR GENERAL, SSB, 

Guwahat.i Frorit.ier, 

Uday Path, 



-2- 

Zoo c!cad lirdali 

Guwahati (Assatu) 

4) THE DEPUTY INSPECTOR GENERAL, 

SB, Sector Bonqaiqoan, 

P.O. Charakata, 

District.: Bongaigaan, Assam. 

RESPOCDE1TS. 

DETAiLS OF APPUCATEOI1S - 

I) PARTICULARS OF THE ORDER AGAINST WHICH THE 

MPL1CAT1ON IS MADE - 

i) 	 The ZB. HQ vide Order No. 7/SBiA- 

2/2004 (2) 52570-5320 dt.ed: 09/1212005 

tranferrinq the applicaiit with promotion as 

Area Organiser from the post of Joint. Area 

Organiser in the i'  scale of Rs. 12,000-375-

.16500/- keepirtq in abeyance the pay scale of 

Rs. 14,300-4O0-1Z,300/- which is meant for the 

post as per notification dated: 0/0I/1991. 

Non- considerat.i on of represent.ati on 

made by t.he applicant stat.inq inter alia his 

health conditions not conducive for frequent 

transfer and px-t.icu1ar1y t.here is hardshfp 

for family tuenitbers for which he ever expressed 

his wi'llinqness to avail the benefits of, 

volunt.ary retix-ement. by forcjoing the promot.ion. 

Co,ztd... 
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JURISDICTION OF THE TRIBUNAL - 

The applicant. declares that the subject rnattrs 

of the Orders are within jurisdiction of the I-fon'ble 

Tribunal. 

LIMITATION - 	 - 

The applicant declares that the application is 

within the peric)d of Limitation under Section - 21 

of the Administ.rat.ive Tribunal Act, 1988. 

FACT ORTHE CASE - 

i) 	 The applicant joined In Special Service 

Bureau since conyert.ed to Sashastra Seerna Ball 

(herein alter referred as S.S.B) in the year 

1981 at Bonqaiqaon as Circle Orqaniser, which 

is a Junior Executive Post.. Subsequently, he 

was prcnnot.ed as Sub-Area Organiser in the year 

1990 and post.ed at Tezpur. In 1999, he was 

upqraded to the cadre of "Senior Executive 

Post" and promoted as Joint area Organiser and 

post.ed at. It.anagai-. 

II) 	- Thereafter, 	sinc& shift.ing of the 

Office from Bomdila to Dirang, - the applicant 

was posted to Dirang, where he is presently 

pos-ted as Joint. Area Organiser". 

- 

Iç4W 
	 AA- 
	

Con id 



Copy of t he, P r onto t i o n 0 rd e r 

dated: 20f12/1998 15 annexed here 

with and marked as ANNEXURR - I. - 

That. the applicant stat.es t.hat, the 

service of the Senior Executive is governed by 

S.S.B. (Senior Executive Service) Rules, 1977 

which is suhsequent.ly amended vide notifi c:at.ior, 

dat.ed: 0/03/I1, which was circulat.ed vide 

nLentorandutu dated: 15/02/1991. 

C opi e s 	of 	t h e 	S S B 	(S e n ± or 

Executive Service) Rules 1977, 

not.ificat.i on dat.ed: 09/03/1991 

and Memorandum dated: 15/02/1991 

are annexed herewith and mark-ed 

as AREXURE RO - II & XXX. 

I That the Applicant stat.es that., in 

Or-iqinal Service Rules which is amended from 

time to t.ime, the post. of Joint. Area Organiser 

is ranked as Serial No. 5,. which is a gazetted 

post, and the post of area Organiser which is 

ranked at. Serial No. 4 in the herGditary are 

provided with separate scale, which is evident 

from the Annexure - III - 

That the applicant states that, during 

his continuat.ion as Joint. Area Organiser (JAO), 

he was availinq the scale at.tached to the post 

with the post with the benefit of revision and 

Contd... 

K 
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at present drawing the basic PY of Rs. 

12,600/- L.M. 

 That 	the 	Applicant, 	states 	t.hat., 	the 

SS. HQ vide Order No. 	7/SSB/A-2/2004 (2) 	52570- 

5:320 	dat.ed: 	09/12/2005 	t.ransferririg 	the 

applicant with promotion as Area Organiser from 

the 	post of 	Joint 	Area 	Organiser 	in 	the 	pay 

scale 	of Ps. 	12,000-375-16,500/- 	keeping 	in  

abeyance the 	pay 	scale 	of 	Rs. 	14,300-400- 

18, :300/- which 	is 	meant 	for. the 	post 	as 	per 

notification dated: 	08/01/1991. 

/ The 	Copy 	of 	the 	order 	dated:. 

09/.12/2005 	is 	annexed 	herewith 

and marked as ANNEXURE - IV. 

That the Applicant st.at.ef; t.hat., since 

his inductinq into SSB, and upgradation to the 

Senior E.ie.cut.ive post, he has been transferred 

several times without even completion of 

minimum 3 (three) years of posting at a place. 

It is pertinent to mention here that 

since his joining at Lucknow in January'. 2003, 

he made a request. in June' 2004 to transfer him 

to Botudila on the ground of family hardship 1  

but unfortunately he could not comple'te his 

normal tenure at Diratig and/or at Botudila, and 

as such, he. made, a application on several dates 

to the - higher authority for consideration of his 

hardship due to frequent transfer to consider his 

genuine inconvenience to carryout order of transfer. 

Contd- 
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A copy of the representation 

dated: 16/12/2005 is annexed here 

with and marked as ANNEXURE - V. 

That 	the Applicant states and 

subiuits that, vide the order of transfer, the 

Respondent. conveyed the decision (if the 

authorit.y in regard to keeping in abeyance the 

scale of pay attached to the promotional post 

in coritravent.ion of t.he.. . Service Rule and 

thereby forced to wrk with the lower scale 

nieant for the post of J.A.O. And being 

aggrieved by such decision, the applicant has 

specifically mentioned in his representation 

that t.here will be financial lass on his part if he is 

supposed to avail the so- called prouiot.i anal post.. 

That the Applicant states and submits 

that, under such situation the applicant 

prepared himself t.ø avail the benefit of 

Voluntary ret.irement and expressed his c!esire 

to forgo the said promotion in lieu of his 

ret.Gnt:ion in the present tilace of posting. 

Copy of the.representation dated: 

19/12/2005 is annexed herewith 

and marked as ANENXURE - VI. 

s) GROUNDS FORR1IJIJF - 

1) 	 For that, the promotion given to the 

applicnt is not according to the provision 

Contd 
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of the Service Rules is liable to be reviewed 

as per provision of Service Rules. 

For t.hat., the Applicant: have not 

completed his normal tenure of 3 years at 

Dirang and singled out for transfer while 

other 5 officers in the list, have not been 

disturbed who have completed their tenure is  

arbitrary and aqairist the principle of equity 

and liable to be set aside and quashed. 

For t.hat., by the. said. impugned order 

the authority deprived the applicant from 

getting the scale attached to the post and 

forced to accept the scale meant for the post 

of J.1..O. 

iv 	 For that, 	the last transferred 

post.ing at.. Bamdila was sought. by the 

applicant to support his family and since 

consideration of the transferred postirtq at 

Bomdila, he already being shifted to Dirang 

within a year again by this transfer, the 

authorit.y is int.ending to snatch away the 

benefit intended to be granted in the nature 

of family hardship. 

For that, the applicant's not joining 

at Behraich or further continuation at Dirang 

is not qoinq to have any negative affect on 

functioninq and interest of SSB in any way 

while such a st.ep would disturb education of 

Contd... 

I 
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the applicant's children which will adversely 

affect the applicant' s moral and performance 

of duties dedicatedly which will be against 

the interest. of public service and therefore 

liable to be quashed. 

For that, the authority is not at all 

considering the inability of its employee 

under such qenuine- circumst.ances, which lead 

the applicant, to take decision of Voluntary 

retirement from service. 

For t.hat., the applicant, have been 

subjected to harassment for his boldness to 

epose shortcoming at highest level, the 

transfer and release order of the Respondent 

are liable to be set aside and quashed. 

DETAILS OF THE REMEDIES EXIL4LSTED - 

The 	applicant 	has 	submitted 	two 

represe.ntat.ions even to the e:tent of forgoing 

promotion, but Respondents turned down the prayers. 

MATTER NOT PREVIOUSLY FiLED OR PENDING WITH ANY 

OTHER COURT - 

• 	 The applicant declares that he has not 

previously filed any application, Writ petition 

• 

	

	or suit regarding the rriat.t.er ,, in respect of 

which this application has been made, before any 

• other Court or authority nor any such 

application, Writ or suit is pending before any 

of them. 

Con Ad... 
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RELIEF SOUGHT - 

, 	

1) 	 That. th.e applicant prays for st.ay of 

operation of transfer of the applicant vide 

order bNo. 7/SSB/A-2/2004 (2) -5270-5320 dated: 

9/12/2005 from Dirang to }1Q, Bahraich. 

• ii) 	 To direct. the Respondent authorities 

to dispose . of 	the 	represenation dated: 

- 16/1.2/2005 followed by the subsequent 

representation dated: 19/12/2005 considering 

his expx-essed option to forgo the promot.ion in 

lieu of allowiaq hini to stay at present place 

of posting i.e Dirang. . 

That the •Hon'.ble Tribunal may be 

pleased to pass any other relief as relieves'as 

± t deem 1± t. a nd proper. 

iNTERIM RELIEF PRAYED FOR - 

In the interim, I 

act upon the impugned order 

09/12/2005 so far it relates 

transfer from Di.rang Area to 

I s prayed n o t. to 

of transfer dated: 

to 'the Applicant's 

SHQ, Bahraich. 

• .. This application, has been filed through 

Advocate. 	 . 

Contd... 
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PARTICULARS OF THE POSTAL ORDER - 

Ho.  

DATE 	- 2- 2. 12—a \ 

I 	 ISSUED BY  

PYBLE AT - JWAHATI G.P.O. 

LIST OF ElCLOSUR&% 

As incIe:ed in the INDEX. 

I 

Verification ............... 

Contd... 
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VERIFICATION 

I, Sri. Anaftda Saikia ;  Sb. Late. Akan Charidra 

Saikia, aed about. 5:3 years, [preently serving as 

Joint Area Organiser under the Administrative Control 

of I .G., 558, Guwahat.i, Assami . Residing at: C/a. Joint. 

Area Orqaniser, 558, Dirang, A-unacha1 Pradesh. That 

the Statements.made in paragraphs of the accompanying 

applicat.ion are true to my knowledge, and belief and 

that I have not suppressed any material facts. 

And, I set my hand on this verification today 

the _5 day of December' 200 at Guwahati'. 

P lace: 	r 

Date: X- •/2r-O 

Signature of the Applicant 

/ 	 Contd.. 
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7. \ 	
DECTOATE GENERAL OF•  . 

[ 	 OFFICE OF THE DIREC1OR 	S3B-. - 	 'EAST BLOCK - V' F.I('.• PURr1 
NEW DELHI 	110066. 

DATED 

OFØ OROER  

In 	PUsuance tof 	the 	Cabnet 	Secretaraf 	UP da€ed 10.129p the 	iolIo,jflQ.' Sub-ra Ot'j 	
on their promotion are apojnted to•-th grade ofH 

	

: 	jnt" Area Oranjser in the payca1e.,  of with 9ffct from' t 	date, 'of •.umrtjon of char  inc 	 at thep1ace',4"t rJ(3r 	 aqaj, 	each - 

L. t4ME OF SO 	'• 	. PRESENT PLACE  
NO. S/EHRI 	 POSTED ON' PRO- 

OF, POSTIN3 	 MOTiON S 

KarnalBaruah 	 Tezur(Jç) 	3tAO Khona Ap 
Sh. 	L .i. 	01iajn 	3Q. 
transferred to Divj'.p 
Shilionq. 

W . 

nand Sajkja 	 Qarta1a 	Djvn. Hqr 	AP lnt'nar (ShilIonQ) 

. 	M.r3urijj Sirh' 	
' 	Dlvi Hcit'c. ManiurIm'ai 

	

• 	

, 	1. 4. 	N*CJhjnQta 
On deDutation TC Salonjbarj 	promo-- SPG 	' 	, 	

' tion) as JAO he w'j1::t a k: e  
over 	charqe 	Of:..tO 
aQainst a vacancyof'Jt 
allocated to TO 3a1on'jbarj 
from SSD Dte. 

D". P 	.7Ffrur . 	FA Guialdarn 	FC Cialdam (on promotion 
a; Je.Ao he will take ovcr 
charc :  of JO aqainst. a 
vacancy of Jt .AOof.':gSF3 
Dte.. at FA Gwldarn' a 
place other 'than hi: HQrs 
and will continue at'. ' Fri 

t I d t m 	ii (ii t 	Cn v 
sttjori 	of 3 potc of- ' .iIAO • 
as JAO Iflstructcn'.) 

K.C. Dhobal 	, 	Rajor,(J) 	JO Charnolj (UP Divn)' 

Cp 
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.!t(CiTCJtnce (•i. th 
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ir W 	1. rcu1c!%j Period rancinq fro,n 2 onp to Three 	
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above o f f i t-* e rs. wi111'be TeQu1rcd o' éercj.e It  . ti 	i )1 1 1 ';- ifln of pay wi. Mi n ori 	juan tht 
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L . K . '•' Gah a1i 	 (c;fl 	tr.ari.fe rz4.,  c(j 	TiT?flTjDlvsiona 1 1-1c r34' Sh j. 3 1ot1s- 	; 	' 
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• 	!', 	
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1, 14 DELHI , he1 	
)) 	 p 

) . 	. 	: ' 	!OPTPICATIC11.. . 	..- 	•• •• 	0 	
• : • 	 • - 	 • 	

: t 	: 

Irexercise of the powers conferred bythe provio 	j; 
to ar1c1e 30.9 of the Constitution and of all other 	,, : 	 , • . 

powerd enabling hii in this eha1, the 11 rabident horoby 
makes Ithe following rules regulating the' method of 	; 	. 	. 	• 
recruiitmerit to classl posts in the SSB (Senior 'xecutive) 
Servi , namely  
1 	SFJiJRT TITLE AtID COFLEICE "T 	, 

(il) These rulesmay b calied.SSB (Senior Executive) 	 . 
Service Rules, 1977.  

1 	 () These rule3 shall come Into Lorce at once.  

DEPINITICIS 	
d 	 I  

: 	• Ii these rules, unless the context otherwise requires; 
S. 	 (11.) 'appointedthy' means the date on which these • 
. 	rules cone.into force; 	 . . 	 .  

' carvrolling authority' mealvi t1i 
Dc.pt. of Cabi ne t ff:ti.rf3 0  Cabinet eo taiftt 

() 'Duty post' means any post in the SSB.as 
spec:fied in Schedule-I; 	 . 

(t) 'Service' rneans the SSB (Senior Executive) 
Service. 

C1STITuTIOU OF TH SEPVIC' AIID 	 ITS ITi"RS 
(I) There shall be costjttec1 a serv1ce to, be kiown 

as SSB (Senior Executive) Service,' 

( ) Members of the service shall be required to work i 
I in any estab1ishmnt of the SSB. 

4 	CJIPOSITIO?r OF T}' SEVICE 	 'I 

(1) Thedesjnations, 'ciassificatjonsand scales; of •' 
PtY Of the post3 in tac serviqe eha)l be 	ehom in 
the table bloi, namely:- 	. 

j &y----- 

-- --------------------------------£4---------  
1. 	Director 	 Class I 	Rs 2500-1 25/2-2750 

' 	 Gizetted. 	.. 	
. 

2 	Divisional 	
-do-Wr''promotees

.Rs.2500-125/2-2750, 
1 Organiser. 	& depu- :.. 

tatjonjstsof the rank,. ' 
of IGP.or equivalent). 

	

(ii).2oOo-125/2-2250, 	.. 	.;. 
(Fordeputationists ofthe.•':;'. . 
rank of DIG or equivalent) 

(Contd ......... P 2) 

I 	I 

'. 



I .  

I. 

NNS 	37'77 

? 

':E::::::::: :c::::::E:- 
 De ' 11 - 	Director! 	Class I 	F.2000_125/2- 2 2 5 0  

DyInspector General 	Gazetted 	 S 

 Aoirapt Director! 	-do- :. 	 s.11 00-5 0-1600  
fif 	Oirninc r 

(2) 
C . 

n relation to eachgrade of-..theserviCe,there' 
3hall be a coniongradation list for the •SSB: :,.. 

 AJTHORIED STPLEtIGTH 	 I  

(i) 	Th 	authorised permanent and temporary strength 
of the vario13 grado6 of thc 	rvi 
appointed day shall b. 	as spe1cified jflr 

H 	Scnedule I. 

() 	
The Govt 	shall, at intervals of every two 
years, re-examine thestrength and.'comPO- 

• sitibn of each grad.and wake such'al:teratLOflS 
therein as it may deem fit 

( Provided that nothing in tho oub-rule 1shaLl 
effect the general powers of,Govt. to 4 alter 
the strength and composition of any grade at 1  any. 
t icie. 

6 
1  A.NTTI1kTj C0IISTITtJTIOjL 

() 	All përsr,ns 'IoJ ding, 	as on the appointed day, 
iiy one of the cateories of postsspecified ir. rule ; H 

Il l,, 	whether in' a permanent or temporary or offimtifll 
tpacity or on deputation basis, 	sIhali be oliiblo 	j; 

1)r appointment to te service at the initial cons- 
1 1Ltuton thereof. 

(2) 	The controlling authority shall constitUte a 
'reening Committee in respect of 	grade for 

c 13udg1ng thE 	suitability of perSons, who, being 
~ JI L 	to be appointed -to the ;servic&'uflder sub- 

were serving in any grade'mwediate1Y  

j . the iiitial conStitUtiOflOf the cadre, 	for 
1 3fore 

• ;rmanent appointiient therein and every.'.committ.ee 
10 constituted shil'1, 	cubjoot 't 	.uuch.gOnQ,rAi: 
;;'pecial instructions as the controllin&aUthOrit.Y. 
iay give and after following such procedure as the 
i:mittee may dccci fit, 	prepare hllStS.Of persons rn  

for such appointment 	n each onoidor'dsuitabl 
......... radewith the names of such persons'arged in' 

he order of sen'ority based on the date of 
ont1nUOus appoirituient in-the grade in which they 
re to be at)3orbed or, in an equlQi 
rovded that if the controlling"authoX'ity deems 
ecessary so to do, 	the  same committee'may'be 
nstituted to function in relation to two or 

S  • 	:rore 	grade3. 	 S  

I S 	

.• 	

(Contd. . 	 . .3) 	
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An irLtiaitjon shall be ,ent to every person ' 	 con3ic.ered suitable for aliointment on a permanent 	: 

	

., basislito a post in a ny iradc (iVj 	imin OpPr n t\ty . 	to Qxj'rot, within thirty (iay3 of roceipt of intimation 
' •:(  by hicit, his Wi11ingnes to be ;o appoipted on apermnent 

basisiand the option once cxer(ised shall befina1 
. 	 , 	 . 	 -., 	

...r:5
. 	 . 

77 	
(4) 	who are W111fl to be tppointd on rt , 	 perrnirtcnt br1 	hn1i be ao P1)Oiflted inthe order of 

erwanent pOtsava11ab1eason the 	J : • 	• 	appo iited . day.  . • 	 . 	: . 	
, ,. 	.. 

• Sy 	. 

* 	: 
() 	

•1 

 

Ho LvIi.til'standirig anything Oontajned in Sub-ru1's 
(4), every Ierson.ho1djog, as on theappojntej day,H 

a per(ianent post in any one of the categories specified 
in ru:te 4 'ij the -3313 shall, without.prejudjce 4to'his bein., considerd for apoolntment to a permanent pcs,t in the  , hizhej grad or to his continuance in such higher grade 
in anhIofficating or temporary capacity, be 

spectjve substantive 
o 	 grade against the peanent , pst vai1ab1p as on the appointed day. 

I 	. 	/ (6). 	The Scre.enjn Coomtt 	may recomthnd for periQa- 
nent:ppojntrnont. in a lower grade any person who irt 
SCrvj 	in a higher Lrade irrespective of whether 
a dep;ttatjonjst or a dirct rec 	 heis 

ruit and every appointment made 'n such recornpndat ion shall be without. pejudje. 
to hj Continujnp to ,  serve in 

(7) 	'Peroons hoidi(; fi 
in an 	 post, as on the apojnte day, 

jgrade of the service, who.are.not,.oufld.sujtab1e 
for p.rmanent appointment under sub-ru1es(2)'o(6) may 
be eoItjnued in p,sts in the same grade Of :th' service 
n a 1emporarJ or officiating capacity as the case may 

Yf1 	 - 
lSI1 IOPI0],7 THOS 	POITED AT TH1 TI'Ti Ty 

 ItilTi I L COr[STI?13T10: 	' lel r 	I 	
4 	* 

ñiority of persons 'appointed on a permanent ba 	n each grad at the initit pntitution of tF'e service shall be 4  itt the -order inwhich they are chown' in the relevant list prepared Lin accoxdance 4rith provisions  of rule6'., 
8 	r4AItcr(Auc 	

- - 
Subject to the Inita1Cotitutjon , Of the varioua greirior,in ti 	ncvi, 	vry.pot 	Irnin1ng:,: unfilled & every vaáaz;cy that;.may. arise,thereafter shall be filled in accordance with the 'provisions ' 

contained in SChcd1 II,' by,  
$for 

appon.ntmeit:on 	I 
protnotin, dePutatLofl/tr 	è employ 	t after retirement Oi direct recruitment as the case may he 

F.or a period riot exceeding three yeors from 
the dato of cormencent of the 	rules,notjti_ st uv3 1n, thi 1 rn t 	p 	fd in QoluJIm 7 ei 
Schedule II, the control:Ling authority may, if 
it considers it necessaiy so to do, exceed the 

(Contd 	P 4) 
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3hri P.S. Raturi, 

IF. 	 V  

. 	.. 	 F 

LI 

,. 	, ' i/ 	'• 	 . 	
':.;:. 	 ' 

poicciritao opodifiQd. 101 fl.11iflL' uP"Pi JLiärihd±ob U) •\. 

,2_ • 	deI•I4tti 	atd'dectae the percentage 0  res cribed 
. . fo:i fiUtrg. up of 1 ôircIi •by proutic,ri, direct 	i 

3 rciru.tmen.t or ro-omp1oymnt 	tor rotirmc'nt. i 

. 	. 	itmay.deem fit. 	 ., 	. 	 ., 

' 	PR1BATIOI 	 - 

,. . 	,. .. ( jIi 'Every direct recruit appointed to a grade of Lhe 
seiiice sha,1..1 initially be appointed on probation, the 

# E) iod of prbatiozi being three years from the date of 	N 
ar')olntment. 	 '  

(r-P Everj person promoted to a higher grade shall be 
oil , trittl foi,4 rt p'ii.od of two y:ir1 , 

() The period of probation or,:trial. i -eferr.ed..:.to in 
Si. 1 b-rules(1) & (2) may, ifthe controUinuthority 
dEms fit, bö extended or curtailed. in'apartióular 
ci1;e but such extension/curtajlmnt shall m>tYexcced 
Ono year.  

10 Si!hIORITY AT THE iAIflihP icr STAGfl 
F 	 I 

1 Seniority in a partiei1ar grade shall be reckoned 
L .rth reference to the aate of appointment to the post 

ii that grade by direct recruitment or by promotion 

11 	fl CCUTI'TC 1t13'rRucTI() 	
l 	 II  

The controlling authority may issue executive 
,.. 	itruct.o 	not iflCOfl3i3tOflt with these :ruleQ to 

R piovide. :o all tatters fpr which proviaion'i; 
ncessarr or crpedient for the purpose of giving 
o fect to these rules 

2 	IDUAR C flAT PRS 
 

'In reg-ird to mattero not spcirica1ay covored by 	, 
ttese rules or by ord&rs issued by the Govt., the 
uJ?.mbers of the service shal 1l be governedby general 

les', regulations & orders app1icáblet6[persons 
Ill. 	to the corrspondrng Central Civi1Service I  

£ 	 F 	
F 

13 1 )JERS TO R!LA 

Whexe the Govt is of, the opinion that 1 is 

	

i2cessary or eApediervt so to do, - itiybY order, for' 	..,t 
easons to be recorded in writing, relax any of the 

I  'irovisións f:  these rulco with re 	ct:to.anyc1ass or 
1 ategory of persons or poeth. 	 F 

V 	 14. iIjNTERPITATION: 	•. 	.•. 

Le 	

F1 	 . 
• Where any doubt arises as to.th'einterpretationof,: 

:hese rules it sha1lbe'referred,to theGov-t.,f India 
the Cabinet Secretariat (Deptt.of Cabinot Afairs),' 

rhose decision thereon shall be final 	 I 

I  

COLASO) 
" 	. V 	 . 	•. 	 . Deputy Secretary to the 
.Cop3 forwarded t 	 •.GQvern!ert of India. 

LI 

Director, SSB. 

(Contd.......P.5) 	I I  

- ............... ... • 	 ______ 

V .  

rnt(r7r9, 
IMP,"Y' 

l'i4.p 	I.IFF1j111 
I. 	 'FF 	 . 

..7 	'L) ...... 	I• .j 	FF's 	
11F 

'F' 	' 	Fir FI4 	I 
E 	 tI\t'F 	F F').. 	

F 

.,.j 

 . 



• 	 •:,, ' 

I 	II, 	4,1 

... 

.:Y 

l 

I 
• .5.. 

/ 

2 	Shri R Saran, 	Director of itccounts, 
CLbjflqt 	flo c, r 	tnrl n t;, 	kt 	1)ch. 

3. 	Shrj R.K.G. 	Rau, •Intrnaj. Financial Adviser, 
Departrnent of Cabinet Affairs, 	Cabinet Sectt,,  

VRama Krishna Puram,Ncw Delhj. 

4 	Shri P B 	zulrni, 	ttssistait Dlrector(Coord), 
1 	D.G.( 5), 	.K.furarn, 	1,ew 	Delhi 

I 	
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(F T R 	CULSU) 
D Puty Secretary 
to the 	ovt. of Indiah 
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SCHEDULE I 

Ru1e 5Y 
STATE1 :iT O 	;1T1.; 	 UB XU1VE) SERVICE AS 011 31.7.1975 
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	Cat cory of post
1aof DostR S

H  D1rcc4or 

 2. Divjsonai Lr:aflisr
6 3.. Deputi, Director/j03, 	. 	 6

4 	 3 	7 Inspet:tor Genc-ral 
4• 	 Dirrctor/  Arj 	 '16 	 2'1 	70 

s1 3r(anj 	r. . 	 . 	- 

*Includes the 
P Ci StO c-f Du• COIbjssjoners rintpnd,. 	Of ilo1jc -nrI Sttff 

Up 
	0ffjcc-r. 
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CL 	 10 17/SSB/.Al/78(8)-II/Sr .Execu tive. 

• ) •Y 	 . DIRETcRATE GERL OF SECURIT' 
OFFICE OF THE MatECT101ts S3 

/ 	 'BLOC(V (E!ST) R.K. ?UtUM 

NEW DaHI-110066 ' 
I)TED THE; 

MENOR At'1JJi. 

A copy of C'3binet Sectt., Noti1ictjon L40. 21/71/ 
t BO-JJ-I; dat2d 2.12..82 rgarding emennenb of SSB (Senior 

• 	1 Execui 2) Secvice Rules is sent lrewjthforjnfonnat.jon 

• 	 • 	 •. 
:fl 

V.a,, CH.ATTRE ) 
• •J 	 • 	 SE11ONOFTCER. 	 •• 

To 

1 	I 	11 Dii81ona1 Orgnisers. 

i Dy Director, SSB, F4%Gwalz3arn. 	 • 	 •. 

DIG Training Ccntrcs: Sa1onibri/Haf long. 	• 

9 •A11 Jztt. 'Directo4z, S3 Dte. 
5., 	II All Area OrgQnisers/ Conndarits,esr 

"S. 	4.-2 Branch 	I  
• 	 • 

Ji 
Ourd file, 	• • 	 • 

	

I 	 • 

Negi/21.12.2 	* 	 • 	• 	 • 
I 	

• 

• 	

• 	 • 	 ••' 	 •• 	 • 	 • 	

• 	 •I•I,:• 	
• 	 ': 	

'' 	•'• 	

• 

• 	

•••' 



.\ 	 • 	

Ct:tE_T___ 	 •e 
/)G• 	• 	

Gernment of Indj 	 • 	 •. , 	
Cab!J.net . Scre3r1.t, 	alQck. 	• ' 	. I , 	. 

I a 	 • o1i, ( 	FICATIOC4 	 . 	h 	• 	 .' 	

' L. 
—. ••___•_____-_-•-_ 	. 	. 	-S.  

Ii 
Ir9exerci 	

of the powers conferred by the pro,i50' 

	

to article :o of -the Constju0 	
the-President hebymakes theIfollowjrj rules further to 

amend the. SSB (Senior Executi ve ) Service Ru1h, 1977, namely: 	. 	 . 
 (i) 	Tbse rules may be called the Ssii (Snjo 	. QoL) a vicø ( 2nd AnJflc3floflt) '°°'. 	°' 	civ • 	. 

Thy shall come into force t once 

	

I 	
t 	

a 
2. 	

'nShedu1e II to the SSB (Senior Executive) Service 
Ru es, 1977, against Serial flo.3,.-. 

I 	1  

	

(a) 	n column 7, the 	
and 	 l Words shal be 	 naniely. 

(10 Percentage fLed fr ny of the metho)t I 	

I 	 , 	it ) 1I i I  

	

(b) 	
in column 8, for the esng entry, 

th following shli be. substituted, 	ey; _ 	-- 	I . 

 

I I 	 r  
15% by promoon of S 	

mmandan t s  I wi th minirnwn eight years oe 	rvice in the. Of 	mmandnt, 	 - :- • 	 • 
I 	 . . ; 

	

61/a by promotion o 	C1rgj55/ .Aja 
Directors bolonginp .q tho S 	niorxecutive). Servjc, with minimum eight yearsof, rvjce ithe 

H: rank of irea orga1ser/5sj5 	
Direebor I 	

l 

(i if) 25% by dePut3tion/ansfer/ 
of officer in. the grade of ?OQl2S/2_ 2250 . 

or .l2O2O/ o officerst eligible for appoineflt tOsuh grade 	
I' 

Ce n er al 	vc rn n tE • 	
, 

of retired officers fQd sujtLe 

'. 
. 	

(i) Where sufficient number Of officers in rcpe 
	f U) ahd-(jj) 	ove a 	n 	avaj1b1e -J the , vacancies  may 

be fi1ed by dePutatlofl/traf/ 
employment as per COnditions indicated i fl ( jjj ) 

	

• 	 -: 	 a- . 	

ft 	

-. -Ii 	 - 

	

(c) 	in olumn 
9, for tho Qxiiung nLry, the following 

shah be ubstjbuted namely:_. 	 I - 	- 	-. 

 u Gri-ip & ,il rc 
Chaj::man 	

Principal Director - 
DirectorSSS 

	

•: 	 -: 	- 

	

One 	Visjoflal Orqanj Memr 	 - 	

- Deputy Director, s-rs 
	DLo,' 

, ( to 
 G.P. 

e Prifl 	
adha ) 

copy to:- Sd/ a 	 Deputy 	cy 	th 	of Indi 

	

i. 	
jpal Di.rector(5) 

	

2. 	 ShriSD  3 	 Pny Direótr S •  

	

, 	
.i1 oncerflEd & Oua 	Ei1e 



( 

AtO . 

°1 $ 	/ 	
DIRCRA 	(EWERA1 OI 

D 1RCT0R : 533 \. \ 	 3Loc<v (EAST) R.KPURNI 
DEL}1I - 110 05. 

Dtc?d, the 

/ 	10RfWDI1 
 

4 copy f Cbje Gecrorj 	Not.ific,,ti -On No. d.tëd 1 6th Jmury,1g87 	rnenjg SSB 	
.Ru1c, 1977 j 

	

rTE--1; 	
. 

# 

( B-D-.-ADHIYARI ) 
SECTIOI..1 OpFIcEr 

Ib: 	 . 	
L. 1 IC L DiLsjoi. Qr.j C z: 'P/UL'/NW3/ 	 ,/ C.  

2. 	D2puby irecbo&, &Qntier 	
H 

D,2 puy :cIccor Cecr1) 'ining 	 3rbn/ Hf1onc'sQ1on1b(ri/Jop.,r 

 

CUrJ 1ie. 

A t 

	

I 	
I 	 • . 	

V 
*Kupur* 	. 	 . 	 . 

• 	 •• 	 •• 



'I 

(1 

.,--- 

/ 

, 	 - 

e  

I 

• Cc, /-12 	l//_ • (Veflç 	In<jj 
• 	 : 

I 
%I De1hj, Lh 161.87 

• - fl OTI Fl CATIO •• .,• 

In 
eo 	CirtiJ execjse oE the pzers conferred by the provj 3 	o 	the 	OncLitution, the the folio 
Service F,tles, 

President hereby rnke iing ruc 	
uthr to a-mend the SSB (Senior Executjve) 1977, nne1y:-  

Ihescl rules may be called the SSB%'. canior. I 	<ecutive) 	Se 
, 

rv1ce(Thjrd Anandme 

They 3hall coe into force on thc-dte oEise.' 
• 	, 

2 EOr ftiie 9 ofthe S53(Senjot 	:ecutjve) S(jrvice &11es,197', the 	ollo hag s.nall be subsitu ted n3mely - 
'9. o il  
Ci) ivcry direct rccruit(ncluthng re-enployed 1 

ex-mil.itary Peronne1) appointed, to a grade oE bhd Nr ervjce shall initjaui 	be appointed 	on ,probatjon, 	the 	eriod oE.Probaio:'bejng 
yer3 .frcm 'the cte oEappointrr,'nt. 

Ij  

DLrect rccruits to Posts Carrying a pay sca1e 
'minimun the 	 oQ thich is c.2000/_ -and obovo-; ' or to, post s for which 	of entry, is 35. years', or aoove an 	trnere no training is inuol'ed, 

shall be on praation for 3 period of one • 
. 	year, only 	

'',-/-'4- 

(iik) 
I 	

, • ''L 
vury Goup 	bfEiccr promoted to 	oup 

shall be on proo-tion for a 	riod of 	wo 
yearz. 	 • 	

• Thu priod of probation referred to in  
sLb-ruie () to (111) may, if the appointing 

• authority deems fit, be extended in a 	..,- 

• P articulalr case but such extensj 	shall, not: • cceod bn 	year." 
 • • 	

,• 	 GAN  
• puty 	cJcoecy to UhO 	Ovt. 	oi 

• 
Indic. 

. 	 ,. 	

•.• 1, 	-iri H.B. John, 	Dirctor, 	353. 
• 2 0 	iri tc Poy thoudhury, 	Dircor of 	ccoujits 

3. 	Shni ufr.albraruanian, 	Dir':ctor 	(IF). 	 • 
4 	Q.iar 1  File. • 	 - 

— 	
Pnincipi 	ru1ot 	.'irc notioc3 vido flOtiEictjn ., 	. 

Mo', Ely' 	-LL/7. 	drbcd 1,3777 and subsequently 
3m!nc1Cc1 vido notiictin 	o. (1 );-l2018/39/pi._DO_I 
debed 10.6.2 1 	(2 );.-21/71/6c-D0_I dated 2.1.2.82. 

H - 	•. - 	
, • 	- 	• ' 	 • 	¶"'I- 	- 

• 	• 	• 	• 	• It • 	• 	•' 	I''" 	' 	 • 

'1 •  

- 	 I 
• 	 •••- 	- 	

- 	:. 	•-•' 	- 	• •• 



	

• 	

- 

	

I 	
— 	 - 

	

• 4 	 I 	- 

' • 	± 	
•; 

ro 
• 	

NO. 10/SSB/A2/86(l) !.& 

	

/ 	
D;rctorto Cono ra 

 Of  
'I 

 01fj 	o-r-  - the Director, SSB loc V ( act) R.K. Pura, 

New Delhi 110056 

	

II 	

Dated the 
 

	

It 	
if 	 I Ii A' cpyof Cabinet Secrerjt Noi N 	 jcj0O. 

A..1:O18/22/89DQ_I, dated 
9 .1,91 re a ndrn 	 garajg cr of ss 

(Ser.Ior Executj) e rvice  Ru1e, 	
•, •. 1977 isjsent herefjth for 

 

	

(Juidance and record ' 	

1•' 

~-,,P - 
Enc l : ; 	above.

' 

 

ASqTT .  DIRECTOR(EA) 

IifI 	
'I 

To 

1. Divj:.Ijonai Oganj3. Fi?/ UP/ NB/ NA/, AP/ Manip/ 
	,• 

&c/ 
Sh 11°/South Cnga1/ 

J & K 	
rI 

	

2, D.Isj; 	

S anaf1Qng/ TC 
3 lQfltj 

3 A1  
I . Elnch 	Dte, 	; 	

• 	 t• Gud file (Sn. Neg), 	

it 9raer:.f1ip 

• 	 •, 	 • 	 • 	

•.• 

	

¶1 	•'•. •. - 

5' 

•••.• 

	

• •'- 	
,•••S'' 	

',;,. 1. • 	 • 	

•. 	 'ç 	:. 
'S 

• 'i , rj 	;,ifif"S. ' 	• 	 • 

	

4 	 .-• 	
?"••• 	

•- 	 •••- 	 :-" 	'•' 	 '• 

• 



I 	 1, 	

11 

SECRET. 

f•• 	A_1;G10/22/39_L40 	 . 
Gtvcrrr.rj. 	r, ( 4 	Ind.tr 
Ccibxnet 3 crptarat 

• 	y 
• 	 13 ike nor 	Houo 	(A nrox o) 	•ii., I 	 'uu 	Leihi, 	the 8.1.91 

NCT If 1CMT IL'N  1 .. 	 . 	 . 	• 	 .. 	

' 	7 .•,, 	
I. 

ç •l' 

•eercjse of 	the 	powers ônferred 	by 	thw ,  prov10 	'Y:( to arj1e 309 of the Canst:i'tution, 	t h e President' hereby rrdkec 	t 	following rules 	fjrtber to anend the Specia1 
b erv 1c1 8ureaj eii'r 	EXecLtivp) ServiceRu1es, 	1977. 
1 	() 	Thee rules 	ray 	be t ca)led 	the 5 pecial 5erv1c 	i bureau 	(Senior 	Executive) 	ServIce' (7th 	 ':: rent) 	Rules,, 	199'C.  

(.) 	Ty 	shall 	come 	into' force on 	the date 	cf of 	thjsnotjujctj o n 	 . 	
., 

2. 	the Special 	bivj 	8uru 	(Senior .Executjv) 	:. UViCflules, 	1977. 	
:.. . 

()'For 	Rule .4 	the 	fo1low ing ruie3ha11 	b e.. 
SUbbtltUtpd, 	rarre11 	- 

'i • 	. 	 . 
4 	 _ C 

•(i) 	T1j0 	d cs i goi-I t icns 	ca1Isj'fjcatjon 	and 	ft 
'scLCs of pay 	f th 	posts in 	the 	service shall 	be as shown in 	thc table below, • 	narra!y 

rib1 	 . 	
'. ____ 	• 	 • 	 . 	 . 	. 

5j Desiqnaj0n 	
icil 	SCaluüi 	'pay 

(i) 	 (2) 	
() 	1 	 4) 

$ 	. 	. 	. 	
•• 1, 	Djjc 	

Group 	! .7300 I 	
Gazettcd 4 	4 	 IIH 2. 	Dij5.joflE:1 	 . . 	Group 	'IAI 	; Or 	 .5,OO-2DO-6Qb njsc1• 	 Gazetted . . 	 . 

3• 	 •lnpecor 	 Group 	'M' 
Gerra1 	 4 .51OO.1d-5oo_ 

. 
. 

Gazetted. 	•. 	(itr 	18th.year 
I 	 o f U r ou p 	M 	.' 

serv.ce) 	106150;':: 4. 	A r i,, :l 	Orgnir 	.' rcup 	' 	 .4100-15..450.. •, 
Gz0tt6 d 	 150-300 	: [L'a 	Orjzn'j3cr 	Lroup 	I 	r.3000..1003500... 	

4 
GiZetd 	. 	' 	125-4500. 

Contd..P/2.  

- 	. 	,.. 	. 	. 	• 	.. 	. 	. 	 •  
/j 	

, 	••1.1 1  '4 	• 	4' 	'I 



13 

INW- 

- 

2 
F 

r:ter' 	to 	cic.h 	roe 	of 	the 
ervicc 1 	thLrc 	c.;l1 	br: accnnpn 

Special ')trvcc rjc1t.n 	lisp 	fc 	ti o 
'Jirtau ; 	

',Ii• i::,:: 

cjrrulc,9, the.Ioliouin.g 	rule 	sha1l . beubstituted, 	 'S  

(1) 	Evury 	Of licor 	ori .3poointn.ont 	to 	tIi 
service either 	by 	Oirct 	recruitirent 	or 
rc'•ernployn - nt 	in 	th'3 grade of. Joint Ar'a 
OrJdn.A.sr 	snail 	br 	on 	probation. 1 for 	°' 
er iod o' 2 	years.  
, 	\ 	 C 	 •' 
2j 	Every Cf.ic 	on appointirent to tho 

grade of Joint hr 	Oroeuseron prorrotion 
fror the grade of Sub—rea Organiscr 	or Il 

tScnjcr 	Ijcici OfficrshalLbe.on 	probation •• 
1-3r 	a 	peried 	cf 2 	years: 	; 

Prcvjdcci 	that Ahe Lontrol1inMuthority 	n-ay 
extend 'the 	riod of orobtioninaccordanco H 
u iIh 	to 	in:.tr;ct 	r: 	jsjec 	by 	Gnvrnn cnt 
lr 	t ir c 	t n 

PECVj(?d fcr"J r 	 : 
nxr'r1jcp zf a i:oltjcn period shall' bo 
tekcn' ordinarily uithin .riht.icki after 
thu 	cf tn,2 prvli.0 	probtjc'n prit 
nd corur1ctcd í 	 totbe concerned 

Cilicer cccthcr 	th the r.ascns In so dong 
j.thip rh: siC pord 

F t 	
() On cor!eticn cf, t 	erioo ot probation 
c: 1ry 	;icn :he reot, officers shall,' 	' 	H 
IF conidcrcd fit 13;: perr.anc.nt appointrrc.nt, 
b2 rct3incd in thoir apojr1tn.onts on regular 	"• 
bsis ,ar.d bc con I irrid in duij,cours.c agaipst 	H' 
tc availaL -c substdrt1vC vacancies, as the 
case nay bra. 

(3) if durirq thc poi3d of probation or any 
oxtcnsion 'thcr.cf, a the cao nay bc,, Gov a— '  
rnrcntis of Lc opinior that an Of icur Ju: 

t lit 19 1 t I' c: Pflf1 Cfl t. 0 P)U intnot,nt  ,Htov L 	• 
mrcint rly discha:g& or revert the officer 
tc the p o s t, hcid oy hirr prior to hisppoin-
trcnt ir. the 5Lrvlcc, as the CSSC nayb. 

IIII 	 I 

' Contd .oP/13s • • . 
•:: 	 , 	 • 	 , 

F 	 l 

S 	• 	- 	 •_•._ 	
!I7:''i- 

C' 
, r ' IIC 



------- - . 	--- 	 -- 	

. r 
--- 	 . 	 ., . , 

r 	 • •• 	}1 

:v 	
! 	• 	: 

, 	
l 	: 

\ 	 I 	•-c2 	
, 	

'-L : 	 . 	( 	 . 	 • 

I f 

401 

	

3 	::, 	' 	
, i::. •• 

! 	
. 	 ,I. 	 • 	 • 

(4) 	urjn 	hc f 	rc'Ltion, or any 
ii 	

OXtnsjn 	irc, C.I•I()jtO ifay ba rLqujrud 
i 	by Gvrn ,r.t to:tr.dic :  StCh cours 	of 	• 	

• i trU.inir 	 1flsr•tct 1 cr:J. 	to pa5; 	tch 	 I. 
. 	CX;:A f 'naLif 

	

sat: 	sts ( including cX3n'jnQtior i  ; 	
in Hind!) cc -ZV:rflt.Lflt 	y cicen• fit as a  

	

C. id!j0n t( 3at.fctry Ccp1ctjn ofth 	 .. . 	
prb3 t izin ., 	 . 

rard5 cthr nttrs rul0ting to 
. 	 S 	 probtjcn, th 	rbrs of the scrvico &hall 	 .". 	 . bi rvc.rflcj by t10 L-ntruct,jojiu iuid by 	 , ! 	the 1 ovcLfcnt j 	rCOrd from tirn to 	 - tirre' t , 	 I  

for Schc&10 I th tL 1 1cu1rbchedule shall bL S 	 • 
Substjtutd, na e 1 y ;_ 

. 	
# 	 CHE[uLE I 	 • 	. , 

Pule. 	 . 

	

. STMTE:P.L.,T OF 	CT.j['.EU PCST 	, 	HE SPECjkL SLUICE 	 . 	. 2UR 	
17 199w.  

S .r.:,; 	Cat' ory  of 
 

pct __• : . • 	 L 	TOrporryTj 	 k 
1 . 	0 iL' u1 

 
2 	Givis rI 	 - 	 9 	 9 : 	' t 	rqni.r  
3 	I O r-mu ty 'fl5pzCt3r 	A 	 14 	13 	 Il  

: 	
GLnLr1 

 1 Arca OrPcr 	L9 	 - 	
29 	 Il 

' 	fr. 	: 	• 	 . 	
iIH °jflt •'rQa . 	 17 	 1? 	 29  

I 	0 LQfliscr. 	 .. 	 . 	
': 	. 	• 

(v) In 5 che*du1c.  II, for 	ria1 nubr 4 Thd ntrL3 raiatj 	thorto t'c fo1ow.j3 sr ILlS nurbcr 
inj cnrs ch2li ha 	 naIvo)y .- I, 	

tj 

f i ll 

I I 
H 

it  
1 

I I 	1 15 
I 

r 

	

1 	 44 	l 

	

I 	 I 

	

1 	'" l f t 4 ff 

	

.1 .., 	,,• 	,,.I) Ir:: ' - 	irr I 	
4 	5 	F; 	

F 	514 ' 	t7 

	

1 	 .4 



SC'iii.LE. 	Ii 

44 

3xinum 	e 
S 

[catcn1 	3nd tJtrfrr 	çc 
c'cti.cn - 	1jrit 	fcr - 	other 	qu1ificatcn aN! 	cducatna1 
r - 	dirc-ct fc:r 	i1rEct 	recruit- - ouli1ic.tin 

j --c!c-- rE-  crLLtrcflt rct. rrcricc 	.ar 
n 	pcst. - dircct 	rrcruit- - 	- -.------.. 

. tH.ilt 	1i31J. 	1-P1Y 
• 	 4 . • •• 	- 	 . 	• r c3 	ol pro- 

. i:L'tcn. I 

3 5 - 

-- 1/ 	r 	
- yc:r. 	

. •:r-rt' 	i 	e 

'. y. •. 
2) 	

Arrrr 
- 	 • 	. 	 . 	 -. 

-; 	• . 	- - 	- - 	- 	. •- 	fOtj.i. -  ti 	u 

Li I it. y .. 
4 -• 	-. 	- - 	 . : 	XLrjflrc 	'f . 

dtt.clivr; 	uvik - 	- 	- 

- 	• -• • 	i;i 	t.uty/ .  
- 	. . 	., 	 . . 	- • 	. 	. 	. 	- 	P..1t.(J(: 	jfl 	 - 



/1 

/ 

'4 

1/ 

.. I.—..  

7. -  
/1 - 5 - 	-.-- 

( 
PrcpctcnfJcintr:: Crupt 

cc put tcn/ Lrçani 	Lr 	uith 	6 	yc :~ rs ru13r PrLrc1flLoffr d tte e 

tt-)f,SIcr/Jlrflct scrt:lct: 	in 	tht: 	 -i 
rccruitncnt/rc- uh!r.h 	16 	yc3r5of2ZttCU liirct'r I rr.p1yn'nt. sruc& anc1uo1n 	2 	yr 	:s 

- Chiran 
((-jo 	0c1C11t3C O1fl 	Ar 	0 r gn n 	1. 

üirrcL3r, 	Spcci3l 
fixed 	Ir.;r 	3ny - 	

-' Ui:ptitiiJn 	of 	tflrjcr: 	I)C1- SCIVICL 	flur-u - 

ol 	c 	fcthcus, mc 	thu 	ria m', 	t;- I 	'i'r- 

njLr 	or 	quiviJfL 	.r 
S 	 S peri.n$ 	tlicib 2 f. 	;-r nn (iing c& 	Ccrdinj,n)/ 

- * 	 in1.t;rit. 	La 	such 	P(-- 1 JcInt 	Lircr_.tcr, 	Spcci1 
cit iccu-; 	of 	Llu/Ctri.r1 	

- CNJ1CC 	L'urc.uJJiisiz-r.i). 
S  Gov.irntnt. 	S  (rnicr 	in 	the 	p 3 y:cic- 

1 r 	C I 	'Lit 	r 	lcii 
r-/)y 	Cf 	1 	• 59OO-ô7O 

- 

- 

i.. q,..1V.a. 	'Li:t 	r:i 	f 	''1' - 	 - 	 - 	 - 

-O(;i._r. - 	 - 	 - 

ct1- 
- 	 içi ti Je 	I c r .rppinti J. 

Stitc 	i -.rnct 	'nt, 	C 

R(:-- piLyr:c!_t 	of 	r-:. iz-.: 
1JiTcc i,, fs 	c. on 	i  

. 	 - - - 	 - •.:uptu1nrp::.1 	u 
yr'-rs 

- ContJ,.. 	4/ 

31  

- 

- 	 --- 	 - 	
------5----- -5- 	 -----.---..------- 	 - 	 - 	 - 

5- 	 -  

H . 	 - 

........ . .. . .... •. . 



/ 
/ 

1 . 	 2. - 	- - —. — 

/ 
5. 	Joint area 	 Sel oc ticn 	20 — 

_._..._._....._._s_....*..t4........ 

(i) 	Graduata cf 	No. 

. Organiser. 	 years a 	reconi5e 
University. 

() 
	Experience  

3 years 	in a 
position of 
rsponcibi1ity 
preferably -. I . experience cf 

I 	* 
dctc.ctiveucrk 

-. :nd 	Qr special- 

( 
. jsd study/aptitude 

. in 	Gu:rklla i!arlaro 

- 

-_ :- - 	
F 	 .--- 	 * -----. 	 - —=.=.- 	-=.--z — 	 - .- ---- 	----• - 	- 	______ 

•, 	 - 	 - 

- 	

- 

- 
. 

--.- j 	 - .--- 	- 

- 

- 	
— 

:------ - 
- 
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9 1 	8 
-_t1p 7 

. 
Li 	

. 	. --- I 	• . - ;4 	- T: - - - - - - 
.- 	. 	.. 	. - 	 - 	. 	. [rg3ULfC/ - 	

: 	• 
. r'up 	'ri' 	Lcprtir'ral 

. 
sy 	rrcrct_fl/ rRt1: 	f 	5L--'r 

n LzitfocF - 
5ni:r 	f1d 	CulIC 	Is 	Lh 	6 	vcr 

' 
4 

GLUtt1fJ 	- 
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M\Jw?c UR 
TO, 

/ 	 The Director General, 
S.S.B. R.K. Puram 
New Delhi. 

THROUGH PROPER CRHANEL 

Respected sir, 

Kindly ref. To Force Hqrs order No. 7/SSB/A-2/2004(2)-52570-5320 dated 
09/12/2005 regarding promotion and transfer of Joint Area Organisers. I am grateful for 
considering my name for the promotion but, unfortunately, 1 and my family members are not 
in a position to smile at this hour of pleasure because of the facts as stated below, which are 
submitted in the form of prayerfor favour of your kind consideration and sympathetic action. 

After rendering active service as Staff Officer (Ops) at Frontier Hqr. Lucknow 
/ 	 from January, 2003 to June, 2004 1 requested to be posted at Bomdila in Arunachal 

( 	 Pradesh to be able support my two sons and a daughter in higher education at 
different places. And I have not completed my normal tenure at Bomdila and 
Dirang. 

Another important factor, which influenced me to submit this representation is this 
that my basic pay is already Rs. 12,600/- and therefore, will get a very small 
financial benefit in the form of pay in the prdmotln scale of pay. On the other 
hand at Behraich I am not going to get the special incentives given foposting in 
North East which will bring financial loss to me in gross salary This<iU 
adversely affect my ability to support my children at higher education at this 
crucial stage. 

I am diabetic since 1995, and due to deteriorating health condition, I have already 
decided to Voluntarily retire from service on 3 1st  of August, 2006 because I shall 
complete 25 years service by Feb, 2006 and the decision has been taken after due 
consultation with my family members and friends. 

In view of the facts as stated above, I and my family members do humbly pray for 
your kind blessing and allow me to continue at Dirang with promotional benefits for whic-
act of your kindness I and my family members would remain ever grateful. 

With regards, 

• 	a ø1tl 

&* 

Yours faithfully, 

(ANANDK SA1.KIA) 
Joint Area Organisr, SSB 

Dirang (AP) 
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I . 	To, 
The Director General 
S.S.B. Force Hqr. 
New Delhi 

(Through Proper Channel) 

Respected Sir, 

Kindly:  refer, to Frontier Guwahati's fax message INo. 1(22)GE/PF/FfR-

IBB/04/5733-35 dt. 19" December2005. Due to expressed family problems I am 

unable to move to Bahraich on transfer at this moment as already intimated in my 

.jepresentatidfl foarded vide No.GE/A-53/1716 dt.14th December2005. 

ltis therefore, requested to kindly consider my represeitation favorably and if 

at all required I hereby offer to forgo my promotion and request to allow me to 

continue at Diráng in the present grade. 

• 	 • 	 Yo)ir. faithfully, 

• 	(A.SAIKIA) 
• • 	Joint Area Organizer 

S,S.B,, Dirang 
A.P, 

Ad 	copyfaxedto:- 

::' 1...me Inspector General, S.S.B., Guwahati for favour of information and • 	•.: •. necessary action please. 


